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CENTRAL ADMINISTRATIVE TRIBUNAL
principal bench;NEy DELHI

• • •

OA.No .368 of 1990

Datsd Neu Delhi, this the 11th day of AMgust,1994

Hon'ble Mr Justice D. L. f1ehta,Uice Chairman(3)
Hon'bls Mr.B. K. Singh,ftemb8r(A)

Stiri Baluant Singh Solgnki
R/o, l/illa Baprol^
P.O. Najafgarh
NEU DELHI-43

By Advocate :None

\/ERSUS

Union of India through

1. The Cabinet Secretary
Gowernment of India
Rashtrapati Bhauan
NEU DELHI-1

2* The Secretary
Research and Analysis ying
Cabinet Secretariat
Government of India
Room No•8-B,South Block
NEU DELHI-11

By ^vocate: None
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• •• Applicant

••• Respondents

Mr Justice D. L. raehta,UC(3)

The applicant has prayed that the respondents

be directed to promote the applicant from the date
\

N

i.e. his next Junior uas promoted and also give him
/ , '

all further benefits of seniority, difference of pay

\

and allowances and further promotion consequent to

this relief.

Contd • * «2



. ' 2, The applicant was a Security Guard(nou re-

designated as Field Assistanti .in the Research and

dialysis Uing. Because of some incident there uaa

objection by the security force and persons

including the applicant uere prosecuted. Houevar,

the case was withdrawn on 28.2«8 7<» The Gowernment

also revoked the suspension order uith .iramediata

effect# Disciplinary proceedings uere initiated

and the penalty of Censure was imposed»

3. The applicant preferred an appeal which uas alas

rejectsdc The prayer of the applicant is that he

should be promoteci from the date i»s« his next

junior uas pronpted uith all cansequentiaJ- benefits*

Ue do not knou uho is the next junior to him as it

has not been specifically mentioned in' the OA nor

such a person has bean included as a party in this

case* In such circumstances, it is neither feasible

nor desirable to give any relief to the applicant*

^ 4* Further, it is observed that the applicant

never filed any representation before' the authorities

statiffg the nane of that particular junior uho uas

not qualified but has bean promoted and the applicant's

Case has been overlooked#/ If any junior person has
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been considered fit for promotion and the applicant

has not been considered fit for promotion, it will

\

not give any cause of action to the applicant*

Houeuer, if- it is a case of non-consider at ion,, then

the applicant has a right to be considered. No order

can be passed in this OA® hioueuerg the applicant

can move a representation to the authority concerned

and the authority will decide the mattera The OA

stands disposed of-« No costs®

(I
(B. K^nlsingh) -(d. L. rtehta)

Member (^; \Jxc3 Chairman(3)
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